"":’249 Written Answers

“Group Il High capacity Longwall mines.

Group IV Losing mines with difficult working conditions.

For Group IV mines, the ICICI could suggest no
viable solution and recommended phasing out of such
mines. 64 mines of ECL located in 6 Areas of the
company belong to the Group IV mines highlighted in
the ICICI report.

(d) and (e) The Board of Directors of ECL in their
meeting held on 22.10.1998 passed a resolution to close
down those 64 mines. This resolution was passed by the
ECL Board in context of the acute financial problems
besetting the company for a long time. However, no steps
as prescribed under the Industrial Disputes Act, 1947 for
retrenchment of work-men has been taken by the ECL
management because discussions are under way with
the Trade Unions in an effort to evolve an acceptable
solution to the financial problem of ECL. A fresh package
for turnaround of ECL has been proposed which is under
the consideration of the Trade Unions. ’? La. s @

Joint Ventures in Technology Transfer
1628. SHRI BASU QEB ACHARIA :
SAAT SUNIL KHAN :
SHRI LAKSHMAN CHANDRA SETH :
SHRI BIKASH CHOWDHURY :

Will the Minister of INDUSTRY be pleased to state:

(a) the total number of joint ventures operating in
the country involving technology transfer;

(b) the total number of such ventures introduced
through automatic route despite the foreign companies
already having joint ventures in the same or allied fields;
and

(c) the amount of Foreign Direct Investment involved
is such ventures?

THE MINISTER OF INDUSTRY (SHRI SIKANDER
BAKHT) : (a) to (c) 14551 proposals involving foreign
financial and technical collaboration with total Foreign
Direct Investment amounting to Rs. 181391.55 crore have
been approved from January 1991 upto December, 31,
1998. As per Press Note No. 18 of 1998 Series dated
14.12.1998 read with Press Released dt. 14.1.1999 foreign
financialtechnical collaborators with previous or existing
joint ventures in India can no longer access the Automatic
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Approval Route for promoting new ventures (either partially
or wholly owned) in the same or allied activity in which
there are/or have been existing/earlier ventures involving

‘the same collaborator. No such case has been reported

after the issue of the above said Press Note? (
¥ o T
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Use of Rail Wagons by BCCL - -
———— 1)

1629. PROF. RITA_VERMA : Will the Minister of
COAL be pleased to state:

(a) the average number of rail wagons requisitioned
for despatch of coal by Bharat Coking Coal Limited during
March 1997 to January 1999;

(b) the number of rail wagons actually utilised by
BCCL during this period;

(c) the average per day demurrage paid by BCCL
on account of non-utilisation of rail wagons during the
stipulated period;

(d) the reasons for non-utilisation of rail wagons as
per requisition;

(e) the details of rail wagons which could not be
utilised and were returned to the railways; and

(f) the duration for which the rail wagons were
detained on rail sidings even beyond the prescribed
duration alongwith the siding-wise number of rail wagons
detained?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI DILIP RAY) : (a) During the period 3/97 to
1/99, BCCL on an average requisitioned 3875 Four
Wheeler Wagons per day.

(b) Railways supplied on an average 2651 four
wheeler wagons per day and all wagons were utilised
fully barring a few defective/unsuitable wagons.

(c) Demurrage paid for detention of wagons during
March, 1997, to March, 1998 was about Rs. 2.06 lakh
per day. The demurrage for the period April, 1998 to
January, 1999 has not been reconciled with Raitways.

(d) The reasons for detention of wagons include:—
(i) Supply of covered wagons on odd hours at

sidings where manual loading by female
workers is not possible at night.
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(i) Power failure in Mines/CHPs/Feeder Breakers
and Washeries.

(i) Break down of CHP/Feeder Breaker.
(iv) Strike/Bandh called-by different political parties.

(v) Sudden local labour problem.

(e) No wagons was retumed by BCCL for not being
utiised. Some defective/unsuitable wagons which BCCL
could not load were drawn out empty by railways.
Percentage of such wagons is negligible and record of
wagons drawn empty is not maintained by coal company.

(f) Details of siding-wise detention of wagons is given
in the enclosed statement.

Statement

Bharat Coking Coal Limited

Siding-wise detention of Wagons for the period March, 1997 to January, 1999

(Figures in FWWS/Day)

Colllery/Siding Mar 97 Apr. May- June- July- Aug- Sept- Oct- Nov- Dec- Jan-
to Mar 98 98 98 98 98 98 98 98 98 99
98
1 2 3 4 5 6 7 8 9 10 1 12
Amiabad-BRC 4 12 0 2 2 0 0 0 6 0 0
Bhowrah-BRC 16 6 5 12 4 19 31 6 0 4 0
Bhowrah-H/C 2 1 0 0 0 1 3 0 0 0 3
Sudamdi-WSH-WC 43 73 61 39 89 75 106 61 63 14 19
Sudamdi-WSH MID 20 2 17 34 6 37 15 19 29 14 9
Bhowrah-4-NC 10 0 0 12 0 0 0 9 3 2 6
NLOCP-NC 13 0 16 0 0 5 0 51 29 13 29
Damagoria-NC 12 0 3 0 0 0 0 7 4 5 0
Patherd WSH-WC 0 (1] 0 0 0 0 0 0 0 0 0
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1 3 4 5 6 7 8 9 10 1 12
Patherd-WSH-MID 0 0 0 0 0 0 0 0 0 0
Barora-WSH-WC 41 ral 67 65 79 101 121 77 38 41
Barora-MID 0 0 0 0 0 0 0 0 12 0
Bhojudih-WS-WC 0 . 0 0 0 0 0 0 0 0 0
Bhojudih-WS-MC 0 0 0 0 0 0 0 0 0 0
Dugda-WSH-WC 0 0 0 0 0 0 0 0 0 0
bugda-WSH-MID 0 0 0 0 0 0 0 0 22 45
Madhuband-WC 0 0 0 0 0 0 0 0 0 0
Madhuband-MC 0 0 0 0 0 0 0 0 0 0
Kustore-BRC 0 0 0 0 0 0 0 0 0 0
Damagoria-DF 0 0 0 0 0 0 0 0 0 0
Balli-JB-2-BRC 0 0 0 0 0 0 0 0 0 0
Gopa-KB-11-BRC 14 1 9 21 16 4 10 14 0 2
Buragarh-D/F 19 31 12 28 45 35 25 21 2 0
0 0 2 0 2 4 8 13 0 2

Buragarh-BRC
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1 2 3 4 5 6 7 8 9 10 1 12
Kustore-NC 10 0 0 2 14 14 5 70 39 14 75
E. Bhugatdi-PEB 7 2 7 2 2 9 4 1 1 2 4
E N A-PEH 3 1 3 1 1 4 2 1 0 1 1
Liberty-NC " 5 13 16 5 19 18 55 32 38 26
Ghanoodih-NC 14 5 14 21 0 16 28 48 34 13 3
GOCP-NC 23 22 9 42 0 19 63 108 70 70 6
GOCP-WF 0 29 0 0 0 0 0 0 0 0 0
Jeenagora-NC ft} 0 0 0 0 0 0 0 0 6 16
S.TIS(JGB9)-NC 20 62 84 46 0 13 39 37 24 9 25
N.TIS(JGB6)-NC 17 5 5 10 0 23 14 65 14 9 0
Jay.S/N.TIS-HC 1 0 1 0 0 0 4 5 8 0 0
Lodna-4-HC ! 2 10 0 4 4 6 8 1 2 2
Lodna-WSH-W/C 14 5 0 3 0 0 0 2 2 0 0
Lodna-WSH-MID 4 0 4 2 0 4 0 0 2 0 2
Bagdigi-PEH 8 1 8 5 0 0 0 0 1 2 3
Bararee-WL-PEH 9 6 16 10 1 1 0 0 2 1 4
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1 2 3 4 5 6 7 8 9 10 1 12
Nichitpur-HC 1 0 0 0 0 0 0 0 0 0 0
Nichitpur-NC 21 53 66 22 6 19 30 25 47 52 16
Jogta/MUD-DG 3 0 0 0 0 0 0 0 0 0 0
Kankanee-DBC 0 0 0 0 0 0 0 (] 0 0 0
Loyabad-H/C 3 0 0 0 0 8 12 14 ‘6 4 7
Kankanee-BRC 12 18 o7 1 9 4 1 16 7 7 6
S. Bansjora-NC 29 68 26 19 4 9 1 51 57 42 46
Tetimari (GRR)NC 24 9 5 14 0 21 0 23 15 0 0
K.KDS.lII-NC 15 10 0 0 3 0 10 5 5 5 9
Bass(KDS-2)DG 2 0 0 0 0 0 0 0 0 0 0
Dhansar. CHP-NC 32 10 20 33 23 13 4, 33 14 9 32
E.Bass/Gand-NC 16 0 7 8 0 8 19 9 5 0 0
Balli.JB-2-D/F 49 68 61 67 95 108 92 89 87 80 33
Ballihari-SLV 1 0 0 0 0 0 0 0 0 0 0
S.Gov/N.TET-WF 0 0 0 0 4 7 0 0 0 0 0

Jamuni-D.I-WF 0 0 0 0 0 0 0 0 0 0 0
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1 2 3 4 5 6 7 8 9 10 1 12
K. Chetudih-BRC 0 0 0 0 0 0 2 0 0 0 0
Madhuban-DF 1 0 0 0 0 0 0 0 0 0 0
NLOCP-W/F 0 0 0 0 0 0 0 0 0 0 0
Maheshpur-PEH 0 0 0 0 0 0 0 0 0 0 0
Phularitand-NC 28 24 93 14 0 0 0 0 0 0 0
Damoda. B.J.I.NC 11 0 28 24 5 5 V] 0 0 5 9
Phul/Muradih-WC 0 0 2 0 0 0 0 0 6 12 16
Muraidi/Baro-NC 21 5 5 10 0 5 19 28 0 0 17
KGH/NUD.D-1-NC 19 0 18 0 0 0 19 12 26 51 51
Jamuni.D-1.DG 12 0 2 0 0 0 13 1 3 0 0
Benedi.KKCL-NC 18 0 0 0 0 0 0 0 0 0 0
Benedi. KKCM-NC 50 0 0 5 0 0 0 0 0 0 0
Mahuda WSH-WC 14 0 7 23 0 6 0 10 0 3 6
Mahuda-WSH-MID 7 0 1 12 0 3 1 3 0 2 3
Moonidih-WC 21 15 0 19 42 75 63 49 53 42 47
Moonidih-MID 5 15 13 5 14 19 10 19 0 9 0
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1 2 3 4 5 6 7 8 9 10 11 12
Maheshpur-DG 4 2 0 0 0 0 0 0 0 0 2
S.Gov/N.TET.DG 1 5 1 0 0 5 0 0 0 0 4
Jogidi/BL.IV-NC 18 27 16 15 14 8 15 10 27 42 26
Govindpur-NC 8 0 0 0 0 0 5 9 5 0 0
W. Katras-NC 5 0 0 0 0 0 0 0 19 0 0
Angarpathra-NC 15 79 58 25 5 4 44 76 72 47 39
Ramkanali-NC 2 17 32 10 0 0 7 10 17 19 0
W. Mudidih-NC 7 23 32 7 5 0 20 23 13 38 32
. {AA Gn .

[Translation] e 0 &i" Lhe FINANCE (BANKING, REVENUE AND INSURANCE)
~ (SHRI KADAMBUR M.R. JANARTHANAN) : (a) Yes Sir.

Agreement between India and The Convention has been signed between India and

Trinidad and Tobago Trinidad and Tobago.
1630. DR. ASHOK PATEL : (b) The Double Taxation Avoidance Convention

SHRI RAJENDRA AGMNIHOTRI :
SHRI CHETAN CHAUHAN :

Will the Minister of FINANCE be pleased to state:

(a) whether any agreement has been signed between
India and Trinidad and Tobago to avoid double taxation
and prevent evasion of Income-Tax;

(b) if so, the salient features of the agreement; and

(c) the date from which the agreement is to be
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF

signed with Trinidad and Tobago largely provides for—

(i) Lower rates of withholding tax vis-a-vis
domestic rates in respect of interest, royalties
and fees for technical service payments (i.e.,
10% as against 20% provided in the Income-
Tax Act, 1961);

(i) The incidence of double tax shall be avoided
by giving credit for taxes paid in the other
country;

(iii) Each country shall lend assistance to the o‘her

in the collectien of taxes;

(iv) Exchange of information between two countries

in respect of cases under tax investgalion.



